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OREINANCE No. 37 oF 2017

THE KERAI-A STATE HTCHER EDUCATION COTJNCIL

. (AMENDMENT)ORDINANCE.2TIT

Promulgaled by th€ Governor of Kerala in lhe Sixty-eighth Y€ar

of the Republic of lndia

AN

ORDINANCE

to amend the Keral| State Higher Edttc.ttiin Corotcil Act' 2007'

Preonble.-Wter1el.5, the K.rsla State HiSher Education Couocil

(Amerdment) Ordiaauce, 2017 (13 of 201?) was promulgated by the

.covemor 
of Kerala on th€ 5th day of July' 2017;

' AND WHERTAS, a Bill 1o rcplace tbe said Orditrance by an Act

of the Staie lrgislature could lol bc introduced in, ald passed by, the

Irgislative Ass€mbly of the state of Kerala during i$ 
'€ssion 

which

commetrced on the 7th day of Augrrsr, 2017 and ended on th€ 24th day

of Augwt, 2Ol?;

AND WHEaEAS, in order to keep alive the provisions of the said

ordinaoce, the Kemla Statc Higher Educ.lion Council (Amendment)

Ordinance, 2Ol7 (2o of 2ol1\ was PromulSat€d by th€ Governor

of l(c!'ala otr the l6th day of Sept€6b€r' 2017;



Ar{o Wuenees, a Bill to rcplace Ordituoce No. 20 of 2Ol7 by ao Act
ol the Slfle t€gislarurc could not be introduc€d in. and passed by, the
L€gislative Assembly of the Saate of Kerala i! its sessioa which
commenced on the 9th day of November. 2017 and cnd€d on the ssme
dayt

AND WHERE^S, under sub-claur€ (a) of clausc (2) of Aflicle 2ll of
tle Conslirurion of lDdia. lhe Keraia Stare Higher Educarion Coutrcil
(Amendment) Orditarce, 2017 (20 of 2017) will cease to operate on tbe
2l$ day of December. 2017;

Ar.ro Wrenres, difficulries will arise if the provisions of the said
Ordina[ce. atE mt kcpt alive:

AND WHEREAS. the trgisl.tive Asscmbly of thc Srate of Kerdla is
not in sessiotr and tie Covernor of Kerala is satisfied that circumsEoc€6
exisl which rEoder it rccassary for him !o lale inmcdiat€ acrion;

No\^, THEREToRF. in exercise of the powers confened by claus€ (l)
ol Afiicle 2l3 of rhe Conslitution of ltdia, the covemor of Kcrala is
pleased to promulgatc the following Onlinalce:

; l. Slrorr d e ard codmencem€rr.-( I ) This Ordiaance may
be called the Kerala State Higher Educatiotr Coutrcil (Ameddmcnt)
Ordinance,2017.

(2) tt shau be deemed ro havc come iDto force oo the
5th day of July, 2017.

2. Act 22 of 2007 to be temporarily o ended.-Duri[g the period
of operatiotr of this Ordharcq tbe IGFIa Satre Higher Educ€tio[ Cosncil
Act, 2001 (22 of 2m'l (heteinafter rEfernd to as thc principal Act). sball
hav€ effect 6ubj€ct to thc.mendments specifed in s€ctiotrs 3 to 18.
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' 3. ArrEn&rE tt oJ the preanble.-ln tk gircipal Acf i! fic p'Ea$hle'

in the first paragraPh, for thc wond "exPens", the words and symbol

" expefls. students" shall b€ substituled.

4. Subsntuion of certail etPrcssions by certain other e'ptessio"s -
ln the principal Act, for the ivords "Advisory Couocil"' "Ex€cutiv€

Couacii" and "Goveroi[g Council", wher€ver they occur, thc wolds

'Advisory Body", "Executive Body" sld "Goveming Body" shall'

rcspectivclY. b€ substiNred

5: Anenilmenl of sectio, ,.-In sectio! 2 of the principal Act, after

cloure (3), the followilg clsuse shall be inse.led' naqely:-

"(sa) "RUSA- means the Rashtriya Ucbchatar Shiksha

Abhiyan, a centrally sponsorcd scheme fcr higher education;"'

6. Amenil,nent oJ sectiott 4. -ln seclion 4 of thc principal Act'-

(i) io sub-s€€tion (l), for claure (a)' Oe followirg claule shall

be substitute4 namely:-

'(a) to render advice to the Govcmment, Uliversities,

coll€g€s ard other institutions of higher education in the Slate in matt€rs of
lccess, cquity and academic quality:";

(ii) in sub-s€ction (2), after clause (y), the following clauses

shall be ins.ned. qamely:-

"(z) conducl longitudinal studies to understald tbe imPacl

of $udal leaming;

(?a) promote and iDt€gfllc relevant indigenous knowledge

syst€os itr the State hiSher €ducation system;

(zb) cvolve prcgrammes to imprcve acc€ss of dilfereDtly

abled stude s lo higher educatioD;

(zc) collaborate with ihe covemme[t i.D the impleDre ahon

of RUSA and sirtilar centrally spoosored schemes and oth€r centml

scctor schemes wilbin rhe Stalel
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'B (zd) evolve common acad€floic gddelir€s for Utiv€rsities itr

the State for mltual rccoJnirion, approval or equalizatioa of academic

. pro€Emmes or arsas of studies atrd noDenclaru€ ther€of;

(ze) e\olve corDm@ acadernic guideli!€s for Univ€rsities in
the St te fo! recognitiot, approvat or eqalizatioD of aca&rnic lnognornes
or areas of studies and tromenilature thercof of various prcgramroes
conducted by Udv€rsities or hjgher education i[stitutions oirtsidc the State
and outside the coultryi

(zf) facilitate rhe dissernitrarion of koowledgc oo bigher
cducatiotr to targel audjence through elecrroaic and pri[t Dedia....

7. Amendment of sectio, J.-III section 5 of the prinoipal Acr, after
sub-soctiotr (3) , the followinS sub.section shall be in!€,ted, nam€ly:_

.'(4) The Pat.oa may refer aDy matter relating to highcr
education snd higher educational institutions as hc deems fit, for the
expert opinio! of th€ Council.",

8- Anendment of ieaion 6.-In s€ction 6 of the pri[cipal Act, after
sub-s€clio! (3), the following sub-section shall be iasertd namely:_

"(4) The Visito. Eay r€fer .ny mafier rclating to bigher education
and higher educational institutions, as he deems fit, for exp€rt opinign of
the Council.".

9. Amendmenr oJ section g._'ln sccrioD 9 of rbe principal Act. in
sub-sectior (3), after rhe words.. as Day be prcscribed". the words.!r
delegat€d from time to dme by fte Vic€€hairman. sball be ins€rted,

10. Ante dnent of section 10.1n s€ction tO of lhe Fitrcipal Act, in
sub-sectioo (4), after the words ,.as may be prescribed,', the words
"or delegaled iioE rime to rime by rhc Vice-Chainnan.' shall be iDseflod.
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ll. Anpndme t oJ section 1/.-In s€ction I I of lhe p.itrcipal Act, ilt

sub-sectior (2),-

(i) after the worits "sh.ll be reconstituted", the word

'simulraneously' shall be insertcdl

(ii) in the pmviso. for the words "shali continue ro be it office

for a funhcr period of six monlhs or till their recoostilulioo. whichever is

e3rliey'', the words "shall cooliDue to hold ofice lill thei. r€constitution"

shall be subsfirued.

12. Ame dment of sectiott 12-tn secrioo 12 of the pri cipal Act

(i) for item (k), the following item shall be substitut€d,

namely:-

"(k) onc Vice-Chatc€Uor of a University outside the State

of K€rala established by 6n Act of alother State, nominated by lhe

Govenuient:";

(ii) after item (ab), the following items shall be inserted,

namely:

"(ac) on€ Chairman or Vice-Chairman of a State Higher

Education Council autsid€ the State of Kerala, nominated by ihe

Govenunent;

' (ad) obe Vicc-Chancellor ol a Cmlml University oulside

the Stale, nominared by the Govcmm€nt.".

13, Amendment oJ' section t4 -ln section 14 of the pritrcipal Act'

after itern (r). $e following items shall be inserted. namely;

"(s) one nomince of the Minislry of Human Resources

Dcvelopnr€til. Govemrneff of lndi4 lot below the rank of Jois! Secrctary;

(0 statc Project Dir€ctor, RUSA;



t., (u) one Principal of alfiliated cqllege, no$inated by the

Cowrnmcnq

(v) oDe non-reacbilg staff membgr of a UDiversity or
College, nomiaated by th€ Gov€r@e .".

. 14. Anendment of.reclio, lJ.Jn section 15 of thc principal Act, in
clause (L),-

(i) 8ft€r the wo.ds "it shall meet", the words "at least twico a
year and" shall be inserted;

(ii) the words -provided that it shall neet at least twice a

year" shall be omined.

15. Ame dment of sectioi 17.-ln seclion 17 of the principal Act,
for clause (c). the following claus€ shall be substioted. Daoely:-

"(c) it shall nomhate otre of its me!trbers to the Acad€mic

Council of €eh University.".

16. Antendment of sectio, 20.-I! s.ction 20 of lh€ principal Act, itr
suEsectiotr (l), in the firu proviso, Ihe words "for a further period of six

months o|' aod tbe words "\trhichever is eadici' shall be ooittcd.

17. Argndme of section 2J.-b s€criotr 25 of the principal Act, in
sub-s€ctio! (1), aft€r drc words "the U[iversity Grads Coomissiotr", the

word "RUSA' shall be ins€rted.

18. Special provision rcloting to existing Governing Council.-
Notwithstanding anythiq co ain€d in the triDcipal Act, or ard from th€

date of commercemetrt of the Kerala State lligher Education Council
(Amendment) Ordinance, 2017 (13 of 2017), th€ existing Govemir[
Coucil shall stad dissolv€d and all thc E€mb€rs of the 6aia Govemilg
Council shall be deemed to have vacated their oflices as such on such

dissolutioo
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19, Repeal and saing,-(l) The Kerala State Higher Educatioii'
Council (Amcndment) Ordinance, 2017 (20 of 201?) is hereby .repealed.

(2) Notwi$stadfing such repcal alythiDg dorc or deemed ro harc
becn dotre or any action taken or deemed to have bccn taken under the
principal Act as.mendcd by ihe said OrdimDce shall be deened !o have
b€rn donc or taken u[der tlrc principal Act as amendod by this Ordinance.

P. SATHASIVAM,

COI/ERNOR.


